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£ 92.1992 and “hus ha
or more than 240 days oo the said post.

The applicant fulfils all the rsquisite qualificaticns
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the occurrence of a vacahcy of EDDC,

it will be

particularly in the light of the Instroaction NO. 12

in the said section. Even though the

want to counsider the names of the can

by the Employment E:ichangs, the appli

should alsc e called for from the E

Exchangs anmd thereafier he should e

Exchange. In case the Ewployment Exc

forward any names within a veriod of
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5. The learned counsel for the resvondents stated
tﬁat unless the apolicant's name iz spouscored by the
Employment Exchaings, his name cannot be conside
alongwitlh the names of others who were gppnzored by

the Employiment Exchange.

mployment Exchange doss nck forward any names,
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on the post EDMC in pursuvance of thaz= directionse
7 We have heard the lzarned coungel for the

parties and have gone cthrough the material on record.
The applicant was asppointsd onlvy as a substitute

in place of Shri Mdhan Lal Rathore and it is a

oosition admitted by the learnzd counsel for the
applicant that he was not a ragularly selected and
appointed carndidate. The ressondents have a right

make a selection for the post of EDMC RPal on a .

regular basis and to appoint a regularly selected
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